
CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR
BENCH, JABALPUR

Original Application No. 229 of 2006

Jabalpur, this the 27th clay of April, 2006

Hon’ble Dr. G.C, S 
Hon’ble Mrs. Meet

rivastava, Vice Chairman 
a CfaMbber, Judicial Member

Puishottam Das Matviya,
S/o. Late Shri Moolchand Malviya, 
Aged about 70 years,
R/o. M-2, Samarpar
160-C, Lidrapnri, Bjopai (MP).

(By Advocate -  Shn Devesh Khatri)

Complex,
Applicant

Union of In<% 
Tlirough. the 
Railway Boar|d. 
Rail Bhawan,

V e r s u s

(phaimiaa,
, Ministry of Railway, 

New Delhi.

2. The General Manager,
West Central Railway,
Jabalpur.

3. The Division^ Railway Manager,
West Central Railway,
Bhopal (MP)j

•Q R D B R f O r a f t

By Mrs. Meera Chhibber, Judicial Member

Respondents

By this OA the applicant has sought the following relief:

t i l s“(i) That, 
direct to the 
case for releals: 
to the applicani

Hon’ble Tribunal may kindly be pleased to 
espondents to give the painty as Pritain Singh's 
big full gratuity from the age of superannuation 
t. In the interest of justice.

(ii) That, this Hon’ble Tribunal may kindly be pleased to call 
the entire record in relation to Pritam Singh’s case and the



(iii) That, ar 
be awarded iii

applicant’s case from the respondent No. 1 for proper 
adjudication the matter, in the interest of justice.

ciy other rehef may deems fit and proper may also 
favour of the applicant, in the interest of justice.”

2. The applicant has based his entire case on the judgment of 

Pritam Singh annexed as Annexure A-l to the OA. It is submitted by 

the applicant that he has already given a representation to the 

authorities (page VS mid Annexure A-6 at page 19) but till date no 

reply has been given, therefore, he was left with no other option but to 

approach this Tribunal

3. We have heard learned counsel for the applicant and had 

suggested to him that if he wants proper adjudication of the matter by 

the authorities, he should give a self contained representation

alongwith all the

mind to his request

4. In the OA as

judgments which he has relied upon in his

representation dated 2.11.2004, so that the authorities may apply their

and pass appropriate orders thereon. The learned

counsel for the applicant has submitted that he is relying only on the 

judgment of Pritam Singh, which he has already annexed to this OA. 

Therefore, let directions be given to the respondents to atleast 

consider this representation and decide it by passing a speaking order.

well as in the representation applicant has relied

upon several judgm ents including that of Pritam Singh, but except the

judgment of Pritam

been annexed by hin.

5. We are still 

contained represeni 

to rely upon, within 

order to the autho di

Singh decided on 2.5.94 no other judgments have

giving liberty to the applicant to file a self 

tuition alongwith all the judgments which he wishes 

two weeks from the date of receipt of copy of this 

ties, by giving the details of his own service



0

particulars and explaining how he is entitled to get the benefit of the 
said judgments,

6. -In case applicant gives such a representation to the respondent 

No. 3, the respondent No. 3 shall consider Ms representation md 
decide the same by passing a speaking and detailed order within a 

period of four mont (is under intimation to the applicant.

7. . With the aboye direction, this OA stands disposed of.
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(Mrs, Meefa'Chhibber)
Judicial Member

MSAr

(Dr. G.C. Srivastava) 
Vice Chairman
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